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A Copy of s.o.1533 (E) dated 14.09.2006 is annexed as Ir- 77
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A copy of Office Memorandum No. 22-34/2018-111 dated 1 IL-Z
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A Copy of Environment Clearance dated j6th November, 129_250
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5.
A Copy of the approved minutes of the Personal
Hearing held 01.08.2024 has been annexed as
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SL. NO......af....„120.%y - iL-
IN THE HON’BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONAL BENCH, KOLKATA

i'.jo ! p.

{(.
ORIGINAL APPLICATION NO. 182/ 2023

IN THE MATTER OF: -

Sushovan Saw

. . . Applicant(s)

Versus

Ministry of Environment, Forest
and Climate change

. .. Respondent(s)

RBPLY AFFIDAVIT ON BEHALF OF RBSPONDENT NO. 1, MINISTRY OF
ENVIRONMBNT, FORBST AND CLIMATE CHANGE

I, Dr. Shahida Parvin Quazi, daughter of Late Quazi Sirazul Haque, aged about
46 years, presently working as 'Scientist – E’ at the Sub Office Kolkata,
Regional Office Bhubaneswar under the Ministry of Environment, Forest and
Climate Change, having its office at IB-198, Sector- III, Salt Lake City, Kolkata
– 700 I06, do hereby solemnly affirm on oath and state as under:

1.

2.

3.

4.

That I am duly authorized and competent to swear the present reply
affidavit on behalf of Ministry of Environment, Forest and Climate
Change (hereinafter referred as MoEFCC).
That the contents of the application, unless specifically admitted, are
denied to the extent that they are inconsistent with submissions made
hereinafter
That the instant reply is being filed by the Answering Respondent
without prejudice to his right to file a fuller and more detailed reply at a
later stage, if so necessary.
That it is alleged by the applicant that Environmental Clearance obtained
by Respondent No. 3 through the suppression of facts, specifically that
the land in question is forested. Additionally, it is claimed that the EIA
report was falsified and that Respondent No. 3 deliberately misled the
authorities regarding the encroachment of forest land. The applicant
contends that the authorities have effectively condoned these illegal
actions and should be held liable for violations of the Environmental
(Protection) Act, 1986, the Forest (Conservation) Act, 1980, and related
regulations.
That it is humbly submitted that the Answering Respondent in exercise
of the powers conferred by Section 3 of the Environment (Protection) Act,
1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, had notified the Environment Impact
Assessment Notification, 2006 on 14.09.2006. A Copy of S.O. 1533 (E)

dated 14.09.2006 is annexed as Annexure R/ 1.

That under the provision of the Environment Impact Assessment
Notification (hereinafter referred to as EIA), 2006, construction of new
projects or activities or the expansion or modernization of existing
projects or activities listed in the schedule annexed to the said
notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India, as applicable, only

5.

6.

02 SEP 2924
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-2-
after receipt of the prior environment clearance from the
Government or by the State Level Environment Impact
Authority (hereinafter referred to as SEIAA), as the case may be.
submitted that, the Central Government under sub Section (3) of
3 of the Environment Protection Act, 1986 in accordance with the
procedures specified in the EIA Notification, 2006, duly constitutes
SEIAA

That the EIA Notification, 2006 in Paragraph 7, stipulates four stages in
the process of obtaining Environmental Clearance. Stage (1) is screening
wherein the Expert Appraisal Committee or the State Expert Appraisal
Committee takes the decision whether or not Environmental Impact
Assessment Report has to be prepared for the proposed projects. Stage

(2) is Scoping wherein the Expert Appraisal Committee for category 'A’
projects and the State Expert Appraisal Committee for category 'B’
projects determines detailed and comprehensive Terms of Reference
addressing all relevant environmental concern for the preparation of an
EIA/EMP Report in respect of the proposed project or activity for which
the prior environmental clearance is sought. Stage (3) relates to Public
Consultation and has two components- (i) a public hearing, which is
conducted by the concerned State Pollution Control Board at the project
site or in its close proximity, explaining all possible environment impacts
and measures proposed in EMP and (ii) obtaining written responses from
other concerned persons who have a plausible stake in the environment
aspects of the project or activity. Lastly, Stage (4) relates to Appraisal of
the Project wherein the detailed scrutiny by the EAC or the SEAC of the
application and other documents like the Final EIA Report and outcome
of public consultations relating including public hearing proceedings,
submitted by the Project Proponent to regulatory authority concerned for
grant of environment clearance is conducted.
That it is respectfully submitted that EIA Notification, 2006 has
decentralized the environmental clearance process by categorizing the
developmental projects in two categories, i.e., Category 'A’ project and
Category B. The 'Category 'A’ projects are appraised at Central level by
the Expert Appraisal Committee (hereinafter referred to as “EAC”) and
Category B’ projects are appraised at State Level Expert Appraisal
Committee (hereinafter referred to as “SEAC”). State Level Environment
Impact Assessment Authority (hereinafter referred to as “SEIAA”) and
SEAC are constituted to provide clearance to Category B projects.
That it is most respectfully submitted that under Schedule- I to the EIA
Notification, 2006 relating to the list of projects requiring Environmental
Clearance from the Central Government, metallurgical industries (ferrous
& non-ferrous) comes within the purview of entry 3 (a), which is
reproduced below as follows: -

Assess'

7.

8.

9
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10. That the proposed project activity is listed at schedule no. 3 (a)

Metallurgical industries (Ferrous & non-ferrous), 1 (d) Thermal Power
Plants and 4 (b) Coke Oven Plant under Category “A” of the schedule of
the EIA notification, 2006 and appraised at the Central level.

11. That it is most respectfully submitted that the proposal for
'Expansion-cum modification of their plant for ultimate production of 3.O

MTPA pellets, 1.11 MTPA Sinter, 0.45 MTPA coke, 84,000 Nm:3/hour
Producer gas, 2.23 MTPA Sponge Iron, 0.77MTPA hot metal/Pig Iron,
2.88 MTPA Billets, 1.65 MTPA Long Steel Products, O.22 MTPA DI pipe,
0.48 MTPA LD Converter, 10,000 m:3/day Oxygen Plant, 1.2 MTPA
Cement grinding unit, 0.1 MTPA Ferro Alloys and 316 MW Captive Power

02 SEP 2024
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Plant. by M/s. Shyam Sel & Power Limited (hereinafter referre
“Project Proponent was received by the answering Respondent.

That M/s. Sh)'am Sel & Power Limited had earlier
application vide proposal no . IA/ WB / IND/ 6700/2008
22/07/202 1. The proposal was considered by the Reconstituted EAC
(Industry 1) in its 41st meeting held on 29 - 30th July, 2021 wherein the
proposal was returned in present form due to the shortcomings as
recorded in the minutes of meeting available on PARIVESH. After
deliberations, the Committee recommended that the consultant may be
issued a Show Cause Notice(SCN) for deliberately misinforming the EAC
about the natural features of the site as indicated in the KML file. Later
M/s. Shyam Sel & Power Limited has again made an online application
vide proposal no. IA/WB/IND/6700/2008 dated 03/09/202 1

Subsequently, the proposal was considered by REAC in its 44th meeting
held on 13th – 14th September, 2021 wherein the proposal was again
returned in present form due to the shortcomings as recorded in the
minutes of meeting available on PARIVESH. Consequently, Project
proponent has again made an online application vide proposal no.
IA/WB/IND/6700/2008 dated 29u= September, 202 1.

13. That the proposal of Project Proposal was considered in 46th
Reconstituted Expert Appraisal Committee (Industry- 1) held on 11 -
12th October, 2021. In view of the foregoing and after detailed
deliberations, the committee recommended the instant proposal for grant
of Environment Clearance under the provisions of EIA Notification, 2006
subject to the stipulation of following specific conditions and general
conditions as per the Ministry’s Office Memorandum No. 22-34/2018-111
dated 9th August, 20 18 pertaining to integrated steel plants based on
project specific requirements. A copy of Office Memorandum No. 22-
34/2018-III dated 9th August, 2018 is annexed as Annexure R/2 and A
Copy of Environment Clearance dated j6th November, 2021 is annexed
as Annexure R/3.

14. That a Personal Hearing was held under the Chairmanship of Joint
Secretary (C&MD), MoEF&CC, on Ol.08.2024, to review issues related to
the non-compliance of Environmental Clearance (EC) conditions for the
project titled 'M/s Shyam Sel and Power Limited’ at J.L. No. 50, 51, & 52,
Village Dhasna, Mouza - Dhasna, Mamudpur&Sarthakpur, P.S. Jamuria,
P.O. Bahadurpur, District Paschim Burdwan, West Bengal, wherein on
the basis of detailed deliberations, the following was concluded:

12

1. Status of FIR lodged against M/ s Shyam Set and Power Ltd for
illegal encroachment of forest land to be prouided by FC Diuision/
PP. No work to be carried out in additional forest land until stage II
FC is obtained for the said land and same is handed over to PP by
Forest Deptt.

ii. FC Division may conjum if any further action, penal or otherwise, is
pending against PP as per extant norms for encroachment of forest
land for which Stage-I FC has been granted.

111.

IV.

Status of ongoing court case O. A. No. 182 of 2023 in NGT to be
confIrmed by Ind-I sector / PP.

Documentary proof to be submitted by PP with respect to the
alienation of govt. land sought by them along with proof for change
in status from Govt. to forest land during pendency of application.
Photographic evidences of the additional forest land area under
diuersiort is also to be submitted.

02 £fP 2024
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V. PP shall seek amendment of the EC burt additional
immediately for which Stage-I forest clearance has been
Along with the aboue, EAC of concerned sector i.e.
Ministry shall also deliberate and decide the matter tv.r.t
concealment of information as per para 8(ui) of EIA
2006, based on the submissions of PP, documents submitted at the
time of EC, further documents as sought from PP in preceding paras
and any other relevant document that may be required.

vi. PP shall submit documentary euidence/ geo tagged photographs or
other necessary details as mentioned in table aboue to confIrm the
current status of observed non-compliances of EC conditions to SRO
for review and onward submission to the Ministry .

A Copy of the approved minutes of the Personal Hearing held
01.08.2024 has been annexed as Annexure R/4.

15. It is further submitted that the answering Ministry has accorded
the “In-Principle” approval under section-2 of the Van (Sanrakshan Evam
Samvardhan) Adhini)'am, 1980 for non-forestry use of O.47 ha of forest
land in favour of M/s Shyam Sel and Power Limited subject to fulfilment
of certain conditions. Further, the Stage-II/Final approval has not been
accorded so far as the complete compliance of the conditions stipulated
in "In-Principle" approval is yet to be received from the State. A copy of
the “In-Principle” approval dated 11.01.2024 has been annexed as
Annexure R/5.

16. That, in view of the aforementioned facts and circumstances, this
Honl)le Tribunal may kindly be pleased to pass appropriate
order(s)/directions as the Honl)Ie Tribunal may deem fit and appropriate
in the interest of justice.

g, /&t&~=

DEPONENT

VERIFICATION

Verified at Kolkata on this 2 Gay of September, 2024 that the contents of
this affidavit based on official record(s) maintained and information available
in the office are true and correct, no part of it is false and nothing has been
concealed there from.

8 , J&JErK=c-
DEPONENT

+ F.tC>TAR- v/ +

GOt/t OF i:\: DiA
Regrl. NO..$SBW08
Bidhannagar Court
Dist..North 24 Pgs
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63A (TYPE COPY) 

 

1. Risks of contamination of land or water from releases of pollutants into the ground 
or into sewers, surface waters, groundwater, coastal waters or the sea: 

 

S.No. Information/Checklist 
confirmation 

Yes/No Details thereof (with 
approximate 

quantities/rates, wherever 

possible) with source of 
information data 

7.1 
From handling, storage, use or 

spillage of hazardous materials 

  

 
7.2 

From discharge of sewage or other 

effluents to water or the land 

(expected mode and place of 
discharge) 

  

7.3 
By deposition of pollutants emitted 

to air into the land or into water 

  

7.4 From any other sources   

 
7.5 

Is there a risk of long term build up 

of pollutants in the environment 

from these sources? 

  

 

 

2. Risk of accidents during construction or operation of the Project, which could 

affect human health or the environment 

 

 
S.No. 

 
Information/Checklist 
confirmation 

 
Yes/No 

Details thereof (with 

approximate 
quantities/rates, wherever 

possible) with source of 
information data 

 
8.1 

From explosions, spillages, fires 

etc from storage, handling, use or 

production of hazardous 
substances 

  

8.2 From any other causes   

 
 

8.3 

Could the project be affected by 

natural disasters causing 

environmental damage (e.g. 

floods, earthquakes, landslides, 
cloudburst etc)? 
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2. WATER ENVIRONMENT  

2.1. Give the total quantity of water requirement for the proposed project with the 

breakup of requirements for various uses. How will the water requirement met? State 

the sources & quantities and furnish a water balance statement.  

2.2. What is the capacity (dependable flow or yield) of the proposed source of water?  

2.3. What is the quality of water required, in case, the supply is not from a municipal 

source? (Provide physical, chemical, biological characteristics with class of water 

quality)  

2.4. How much of the water requirement can be met from the recycling of treated 

wastewater? (Give the details of quantities, sources and usage)  

2.5. Will there be diversion of water from other users? (Please assess the impacts of 

the project on other existing uses and quantities of consumption)  

2.6. What is the incremental pollution load from wastewater generated from the 

proposed activity? (Give details of the quantities and composition of wastewater 

generated from the proposed activity)  

2.7. Give details of the water requirements met from water harvesting? Furnish details 

of the facilities created.  

2.8. What would be the impact of the land use changes occurring due to the proposed 

project on the runoff characteristics (quantitative as well as qualitative) of the area in 

the post construction phase on a long term basis? Would it aggravate the problems of 

flooding or water logging in any way? 

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping 

of ground water; give the details of ground water table, recharging capacity, and 

approvals obtained from competent authority, if any)  

2.10. What precautions/measures are taken to prevent the run-off from construction 

activities polluting land & aquifers? (Give details of quantities and the measures taken 

to avoid the adverse impacts)  

2.11. How is the storm water from within the site managed?(State the provisions made 

to avoid flooding of the area, details of the drainage facilities provided along with a site 

layout indication contour levels)  

2.12. Will the deployment of construction labourers particularly in the peak period 

lead to unsanitary conditions around the project site (Justify with proper explanation)  

594



2.13. What on-site facilities are provided for the collection, treatment & safe disposal 

of sewage? (Give details of the quantities of wastewater generation, treatment 

capacities with technology & facilities for recycling and disposal)  

2.14. Give details of dual plumbing system if treated waste used is used for flushing of 

toilets or any other use.  

3. VEGETATION  

3.1. Is there any threat of the project to the biodiversity? (Give a description of the 

local ecosystem with it’s unique features, if any) 
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 Government of India
Ministry of Environment, Forest and Climate Change

(Impact Assessment Division)

To,

The Executive Assistant to MD
SHYAM SEL AND POWER LIMITED
S S Chamber, 5 CR Avenue, Kolkata-700072,,Kolkata,West Bengal-
700072

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the Ministry vide proposal number
IA/WB/IND/6700/2008 dated 29 Sep 2021. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC21A008WB117492
2. File No. J-11011/887/2007-IA.II(I)
3. Project Type Expansion
4. Category A
5. Project/Activity including

Schedule No.
3(a) Metallurgical industries (ferrous &
non ferrous)

6. Name of Project Proposed Integrated Steel Plant
7. Name of Company/Organization SHYAM SEL AND POWER LIMITED
8. Location of Project West Bengal
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 16/11/2021

(e-signed)
Sundar Ramanathan

Scientist E
IA - (Industrial Projects - 1 sector)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC21A008WB117492     File No. - J-11011/887/2007-IA.II(I)    Date of Issue EC - 16/11/2021        Page 1 of 9
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PROCEEDINGS 
Personal hearing held on 01.08.2024 at 11:00 hrs for the project “M/s Shyam 

Sel and Power Limited at J.L. 50,51 & 52, Village Dhasna, Mamudpur & 
Sarthakpur, P.S. Jamuria, P.O. Bahadurpur, District Paschim Burdwan, West 

Bengal” 

          Personal hearing with reference to the project by M/s Shyam Sel and Power Ltd 
was held on 01.08.2024 at 11:00 hrs under the Chairmanship of Dr. Sujit Kumar 
Bajpayee, Joint Secretary, MOEF&CC at Satluj Meeting hall, Indira Paryavaran 
Bhawan. The list of the participants is at Annexure I. 

2.         Dr. Shruti Rai Bhardwaj, Director/Sct 'F', MoEF&CC extended warm 
welcome to the participants and gave a brief background of the matter: 

i. Environmental Clearances (EC’s) were granted by the Ministry to the project 
by M/s. Shyam Sel Power Limited, located at Village Dhasna, P.S. Jamuria, 
P.O. Bahadurpur, District Paschim Burdwan, West Bengal subject to 
implementation of the various conditions and environmental safeguards 
contained therein, and 

a. Ministry’s EC to M/s. Shyam Steel and Power Limited for 'Integrated Steel Plant 
(1.00 MTPA) [Ductile Iron Pipes, Seamless Tubes, ERW Tubes) alongwith 
Captive Power Plant (2 x 250 MW) at Village Jamuria, P.O. Bahadurpur, District 
Burdwan, West Bengal" vide letter No. J-11011/887/2007-IA.II (I) dated 
18.03.2009  

b. The validity of the EC No. J-11011/887/2007-IA.II (I) dated 18.03.2009 was 
extended up to 17.03.2019 vide letter no. J-11011/887/2007-IA.II (I) dated 
17.06.2016  

c. Ministry's EC to M/s. Shyam Sel and Power Limited for "Expansion of the 
integrated steel plant for ultimate production of 1.8 MTPA pellets, 0.85 MTPA 
Sinter, 0.3 MTPA Coke, 36,000 Nm3/hour producer gas, 0.89 MTPA Sponge 
Iron, 0.6 MTPA hot metal/ Pig Iron, 1.51 MTPA Billets, 1.0 MTPA long steel 
products, 0.1 MTPA DI pipe, 1.2 MTPA Cement grinding unit, 0.1 MTPA Ferro 
Alloys and 136 MW Captive Power plant" vide letter No. J-11011/887/2007-IA.II 
(I) dated 26.12.2019  

d. Ministry's EC to M/s. Shyam Sel and Power Limited for "Expansion-cum 
modification of their plant for ultimate production of 3.0 MTPA pellets, 1.11 
MTPA Sinter, 0.45 MTPA coke, 84,000 Nm3/hour Producer gas, 2.23 MTPA 
Sponge Iron, 0.77 MTPA hot metal/ Pig Iron, 2.88 MTPA Billets, 1.65 MTPA 
Long Steel Products, 0.22 MTPA DI pipe, 0.48 MTPA LD Converter, 10,000 
m3/day Oxygen Plant, 1.2 MTPA Cement grinding unit, 0.1 MTPA Ferro Alloys 
and 316 MW Captive Power Plant" vide letter no. J-11011/887/2007-IA-II (I) 
dated 16.11.2021 

ii. A complaint dated 30.06.2023 was received in the Ministry against M/s. Shyam 
Sel and Power Limited, West Bengal regarding “Illegal encroachment of land 
8.59 Acres government forest land, construction activities initiated without 
obtaining Forest Clearance and hiding the information, concealing factual data 
or submitting the false/fabricated data to obtain  EC & Expansion by the 
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industry, for their steel and captive power plant located at Village Dhasna, P.S. 
Jamuria, P.O. Bahadurpur, District Paschim Burdwan, West Bengal”. 

iii. A Joint inspection has been carried out by the Regional Office (RO) of this 
Ministry at Kolkata along with Regional Office of the Ministry at Bhubaneswar 
on 07.08.2023 for ascertaining alleged illegal construction activity within the 
forest land as reported by the complainant. The said report was submitted to 
the Ministry vide letter dated 20.08.2023. 

iv. The Joint Inspection report submitted for the project was examined in the 
Ministry and following was noted: 

a. Certain parts of the under constructed Sinter Plant (no construction was 
taking place at the time of monitoring) was present within parts of land 
[(Plot 473 (p)] that has been demarcated as part of the forest land 
(shown during inspection by the ADFO and Range Forest Officer, 
Asansol (T) Range). 

b. The office of PCCF vide letter dated 18.08.2023 had provided the 
enquiry report submitted by the DFOs along with other documents. 

c. As per the DFO report, preliminary survey by local Admin on 28.02.2023 
had noticed that M/s. Shyam Sel & Power Ltd. had encroached the forest 
land over 8.59 acre. 

d. General Diary was lodged at Jamuria P.S. on 15.03.2023 regarding 
illegal forest land encroachment. 

e. The DFO report also stated that a joint survey was done from Land 
Department on 27.04.2023 and it was confirmed that M/s. Shyam Sel & 
Power Ltd Authority encroached the forest land over 8.73 acre. 

f. FIR was lodged by Forest Ranger Officer, Asansol (T) Range in Jamuria 
Police Station for illegal encroachment of Government forest land 
measuring 8.59 Acres situated at Mouza Mamudpur, J.No.-51, Plot No 
473. 

g. It was also reported that M/s. Shyam Sel & Power Ltd Authority had 
applied for forest diversion for 0.9 Ha of forest land on 31.05.2023.  

v. Based on the observations of joint inspection conducted by officers of SRO, 
Kolkata and RO, Bhubaneswar on 07.08.2023, a Show-Cause Notice (SCN) 
cum Direction was issued to the unit vide Ministry’s letter no. IA-Z-
12011/18/2023-IA-I(M) dated 04.09.2023, which was responded by the PP vide 
their communication dated 03.10.2023. The direction was to stop all the illegal 
on-going construction, which has been reported to be undertaken within parts 
of the land that has been demarcated as part of the forestland. 

vi. In the meantime, SRO conducted second site inspection of the unit on 
05.09.2023 and confirmed about discontinuation of the alleged illegal 
construction activity previously observed during joint inspection on the portion 
of the sinter plant present in the demarcated forest land. 

vii. The response to SCN submitted by PP was verified by SRO Kolkata on the 
basis of site inspection conducted on 13.12.2023. The report was examined 
within the Ministry and it was noted that SRO has observed continued pending 
non-compliance. 
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viii. Forest Conservation division of the Ministry shared following information wrt the 
alleged encroachment of the forest land  

i. The User Agency encroached 8.73 acre (3.53 ha) forest land and a big 
RCC construction done within the 0.47 ha. Now the structure on forest 
land is in incomplete condition. A FIR was lodged at Jamuria Police 
Station on 13.04.2023. 

ii. The construction activity was carried out by the User Agency over 0.47 
ha of forest land. The forest land has been demarcated by the RCC 
pillars with barbed wire at the side of the Project proponent’s area. 
Balance 3.0629 ha (3.5329 ha – 0.47 ha) forest land is in possession 
of State Forest Department, which was confirmed by the State 
Forest Officials during site visit. No infrastructure/ construction 
was observed in the balance 3.0629 ha forest land. However, soil 
filling was done by the project proponent in some portion of the 
3.0629 ha encroached forest land and new plantation (Arjun, 
Akashmoni, Karanj etc) was observed in that area. It was informed 
that the plantation work was done by the project proponent on 
suggestion of the local forest officials. 

c. Proposal of M/s Shyam Sel and Power Limited for the expansion of Steel 
Plant for ex-post facto approval under the Van (Sanrakshan Evam 
Samvardhan) Adhiniyam), 1980 was submitted online by the 
Government of West Bengal on 14.12.2023 involving total area of 8.47 
ha comprising of 8.0 ha of non-forest land and 0.47 ha of Protected 
Forest land.  

d. As per detail furnished along with the proposals, it was observed that the 
user agency had encroached forest area of 8.73 acres wherein they 
have constructed the buildings and other permanent structures. During 
subsequent surveys the area under encroachment was observed to be 
8.73 acres. 

e. Proposal was considered by the Advisory Committee in its meeting held 
on 18.12.2023 and the Committee inter-alia observed that the Sub-
Office of the Regional Office Bhubaneswar conducted the site inspection 
of the area on 23.11.2023 and observation of the Regional Office with 
regards to the violation are as under: 

ix. The Advisory Committee, after detailed deliberations on the proposal, 
recommended the proposal for grant of ‘in-principle’ approval subject to 
prescribed conditions. 

x. Based on the above recommendation of the Advisory Committee and approval 
of the same by the competent authority, the proposal was granted ‘in-principle’ 
approval (FC-I) by the Central Government on 11.01.2024 

  
3.        Representative of FC Division of the Ministry, AIG(FC) confirmed the 
conditional FC-I granted to the project on 11.01.2024 for regularizing the illegal 
encroachment in the area of 0.47 ha of forest area. 

4.       This was followed by a presentation by the project proponent and associated 
detailed deliberations wrt issues raised in the complaint. Details are as given below: 

I. Encroachment of forestland 

253
782



P a g e  | 4 
 

i. Total of 659 (267 ha) acre of plot was available with PP for the project. The plot 
adjacent to the alleged encroached forestland was acquired by the PP, who 
then began construction on the acquired land on the basis of survey by a third-
party consultant along with internal team, which helped  in demarcation of the 
boundary. However, subsequently a survey by the Forest Department on 
27.04.2023 alleged that the construction had encroached on some part of the 
forestland, leading PP to halt construction work. 

ii. Initial claims of 8.59 acres of encroachment was revised to 0.47 hectares (1.17 
acres) after re-measurement by the Forest Department. Subsequently, PP 
stopped all construction activities on the alleged forest area as directed in the 
Ministry’s SCN dated 04.09.2023. 

iii. Following the advice of the Forest Department, PP submitted a proposal for the 
diversion of 0.47 hectares of forestland for non-forest purposes. The Central 
Government granted ‘in-principle’ approval on 11.01.2024 for the ex-post facto 
regularization of encroachment over 0.47 hectares of forestland in favor of M/s 
Shyam Sel and Power Limited for the expansion of the existing Integrated Steel 
Plant in the Durgapur Forest Division, West Bengal (Proposal No. 
FP/WB/IND/442054/2023).  

iv. The Chairman asked the need for venturing into this reported 0.47 ha of forest 
land, when approx 267 ha was already available with them for the project. 
Further, MS, C&MD brought to the notice that in remaining 3.0629 ha (3.5329 
ha – 0.47 ha) forest land in the possession of State Forest Department, soil 
filling was done by the project proponent in some portion of the 3.0629 ha 
encroached forest land and new plantation was also observed by forest 
department in that area.  

v. PP clarified that construction in 0.47 ha of forest land was inadvertent error on 
the basis of ground analysis done by third party consultant.  Further, the 
plantation work was done by the project proponent as part of their commitment 
for green belt. The PP admitted that there are two plots, 473 (yet to be acquired) 
and 473/561. They have started construction of the conveyor belt on plot 
473/561 and inadvertently the work spilled over to adjacent plot 473 which is 
supposedly was government land.  

vi. The PP also submitted that as per the EC dated 16.11.2021, Specific Condition 
iii, they were required to develop a green belt outside the plant premises over 
an area of 18.4 hectares. Out of this, 9.5 hectares of green belt have been 
developed. However, for the remaining area, the PP had applied for alienation 
of Plot No. 473 assuming it a govt. land and inadvertently also began plantation 
work on the said plot 473 to fulfil green belt commitment. 

vii. PP also submitted that in the process of applying for the alienation of this 
Government land, its status was changed to forestland. Subsequently, forest 
officials informed the PP that some construction work had been done on the 
forest land. The PP clarified that they inadvertently trespassed the land which 
was used solely for the raw material supply section of the sinter plant through 
a conveyor belt system.  

viii. After detailed discussion, the explanation regarding inadvertent encroachment 
was not found to be justified considering that boundary areas of lands are not 
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fluid and is generally known by the land owners, especially before taking up any 
heavy civil construction which involves significant investment. Further, the 
mandatory green belt is developed by any project proponent in the land area 
owned by them and cannot be undertaken in illegally encroached forest/ govt 
land without proper authorisation from concerned department. Moreover, if PP 
had applied for alienation of govt. land, then without waiting for such alienation 
approval, any kind of encroachment on any type of land not belonging to PP 
cannot be justified. PP was asked to submit copy of alienation application with 
complete detail along with proof for change of status of land from govt. land to 
forest land.  

ix. MS, Ind-1 informed about a court case (O.A. No. 182 of 2023) which has been 
filed before the Hon’ble NGT inter-alia on issues related to encroachment of 
forest land, concealment of information, etc.  

II. Concealment of information during the application for EC:  

5.       MS, C&MD informed that the analysis within the Ministry indicated that 
information has been concealed during the EC process wrt requirement of additional 
govt. / forest land.  The Chairman asked the reason for not informing the Expert 
Appraisal Committee (EAC) at the time of grant of EC about the need of additional 
land for industrial purpose. PP clarified that since the land was not in possession; they 
didn’t inform EAC and had planned to apply for amendment of EC once land has been 
acquired by them. The encroachment of forest area was inadvertent error and not 
done intentionally with any planning. 

6.       The above was followed by presentation by PP wrt non-compliance of EC 
conditions. The outcome of the personal hearing on non-complied EC conditions are 
as given below:  

S. 
No. 

Conditions of EC dated 
18.03.2009, 26.12.2019 
and 16.11.2021 

Latest observations 
of SRO Kolkata and 
RO Bhubaneshwar 
based on monitoring 
conducted on 
13.12.2023 

Submission of PP and  
conclusion during the  
Personal Hearing 

1. Green Belt shall be 
developed in 97 hectares 
of land (34 % of total land) 
with tree density of 2500 
trees per ha by 
31/12/2024 all along the 
periphery of the project 
site. This shall include, 
gap filling which shall be 
done in existing green belt 
developed area wherever 
tree density is less than 
2500 trees per ha. In 
addition to this, 18.4 
hectares (45.5 acres) of 
land outside the project 

Partially Complied 
PAs are supposed to 
develop 18.4 Ha (45.5 
acres) of green belt 
outside the project 
premises. As per the 
survey report PAs have 
developed green belt in 
2.63 Ha (6.49 acres). 
The remaining area of 
15.77 Ha is yet to be 
developed. PAs have 
requested the District 
Land & Land Reform 
Officer, Asansol, 
Paschim Bardhaman 

During the presentation PP 
submitted that Green Belt 
Development/ Plantation 
Programme on 18.4 
Hectares of Land outside 
the project premises is also 
going on, 
Plantation programme has 
already been 
completed on 9.5 Acres of 
land outside the 
project premises and 
balance green belt 
development is also in 
process, and gradually 
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premises located adjacent 
to the main plant shall also 
be brought under green 
belt development as 
committed by the PP. 
(Specific Condition iii of 
of EC dated 
16.11.2021).  (Specific 
Condition xviii of EC 
dated 18.03.2009) 

for providing land 
(approximately 20 Ha) 
for the establishment of 
an oxy zone. 

will be completed within a 
period of three 
years.  
  
Further, RO informed that in 
the plant premised the 
planation was found 
satisfactory however, RO 
suggested the gap filling 
needs to be done at the site. 
  
Based on the submissions 
PP shall submit the action 
plan with time lines for 
developing 
remaining  green belt as 
stipulated to SRO for 
review and onward 
submission to Ministry. 

2. Project proponent shall 
conserve eight water 
bodies exist in the project 
site by developing green 
belt development all along 
the boundary of the water 
body. (Specific 
Condition iv. of of EC 
dated 16.11.2021). 

Partially Complied 
During monitoring, it 
was observed that PAs 
have provided 
demarcated boundary 
walls. Certain area still 
lack demarcated 
boundary walls (in 
areas of 
construction). PAs 
have informed that 
demarcated boundary 
wall for the ongoing 
expansion project will 
be done after 
completion of the 
project work. 

During the presentation, PP 
submitted that the boundary 
walls has been demarcated 
in the project area except 
for the disputed land.  
  
MS, C&MD asked the PP 
to submit the geo tagged 
photographs of the same 
and same shall be 
reviewed by RO and 
submitted to the Ministry.  

3. Performance test shall be 
conducted on all pollution 
control systems every 
year and report shall be 
submitted to Regional 
Office of the MoEF&CC. 
(Specific Condition xiii. 
of EC dated 
16.11.2021).),  

Partially Complied 
PAs have submitted the 
efficiency Test report, 
conducted by M/s. 
Ultimate Envirolytical 
Solutions. On perusal of 
the report, it is observed 
that the efficiency test 
report for the ESP 
attached to Pellet-I 
plant is not present. 

PP has submitted the copy 
of efficiency  test report to 
SRO as part of six-monthly 
compliance report. 
  
The same was submitted to 
C&MD. 
Based on the documents 
submitted by the PP, the 
condition may be treated 
as Complied. 

4. The project proponent 
shall install 24x7 
continuous emission 

Partially Complied 
As per the information 
submitted by PAs, it is 

PP clarified that they have 
again carried out emission 
data monitoring which 
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monitoring system at 
process stacks to monitor 
stack emission with 
respect to standards 
prescribed in Environment 
(Protection) Rules 1986 
as amended from time to 
time. The CEMS shall be 
connected to SPCB and 
CPCB online servers and 
calibrate these systems 
from time to time 
according to equipment 
supplier specification 
through labs recognized 
under Environment 
(Protection) Act, 1986 or 
NABL accredited 
laboratories. (General 
Condition i. Air quality 
monitoring and 
preservation) of EC 
dated 16.11.2021).), 
(Specific Condition I & 
General Condition iv. of 
EC dated 18.03.2009)) 

observed that for SMS-
3 (6x 8T, 2x18 t) and 
Pellet-3 (1 x 1.2 MTPA) 
opacity meter has been 
installed and PAs are 
waiting for CPCB 
clearance. For 90 MW 
CFBC, opacity meter 
has been installed and 
PAs are waiting for 
commissioning by 
service engineer. For 
DRI kiln 11 & 12 (2x700 
TPD), application for 
connectivity to CPCB is 
in process. Other 
stacks are connected to 
CPCB server. On 
perusal of emission 
data on CPCB website 
on 05.01.2024, it is 
observed that PM is 
above 30 mg/Nm3 for 
Pellet 2 plant. 

reported PM values within 
the standard. The same can 
be verified through the 
emission data available on 
CPCB website.  
  
As per the deliberations 
made during the meeting 
PP was asked to share the 
link of the CPCB server to 
SRO in order to verify the 
status of Particulate 
Matter. 

5. Garland drains and 
collection pits shall be 
provided for each stock 
pile to arrest the run-off in 
the event of heavy rains 
and to check the water 
pollution due to surface 
runoff (General 
Condition: Water quality 
monitoring and 
preservation v. of EC 
dated 16.11.2021)  

Partially Complied 
During monitoring, it 
was observed that 
garland drain and 
collection pit has been 
provided to the coal 
shed area where wind 
shelter fence have been 
developed. PAs have 
informed that garland 
drains will be provided 
in other stock piles area 
by June 2024. 

PP submitted that  they 
have constructed 
the  garland drains in all 
the  stock piles area. 
  
MS, C&MD asked the PP 
to submit the geo tagged 
photographs of the same 
to SRO for review. 

6. Noise pollution shall be 
monitored as per the 
prescribed Noise Pollution 
(Regulation and Control) 
Rules, 2000 and report in 
this regard shall be 
submitted to Regional 
Officer of the Ministry as a 
part of six-monthly 
compliance report. 
(General 

Partially Complied 
Pas have monitored the 
work zone noise level 
through a third-party 
monitoring agency by 
collecting the noise 
samples from 14 
locations inside the 
plant on October, 2023 
and submitted the 

PP confirmed that all the 
precautionary measures 
have now been taken up to 
control the work zone noise 
levels. 
  
Based on the information 
submitted the PP, the 
condition may be 
considered as Complied.  
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Condition:  Noise 
monitoring and 
preservation i. of EC 
dated 16.11.2021) & 
General Condition v. of 
EC dated 18.03.2009) 

monitoring report along 
with the reply. 
Monitoring report 
indicated that work 
zone noise levels for 
Turbine Floor (Power 
Plant) and inside R.M. 
area was above the 
OSHA’s Permissible 
limit (PEL) of 90 dB(A) 
and Indian Factory 
Act 1948 Permissible 
Limit (PEL) of 90 
dB(A). 

7. Emergency preparedness 
plan based on the Hazard 
identification and Risk 
Assessment (HIRA) and 
Disaster Management 
Plan shall be 
implemented. (General 
Condition: Public 
hearing and human 
health issues i. of EC 
dated 16.11.2021)  

Partially Complied 
PAs have submitted a 
copy of the 
“Identification OH&S 
Hazard and risk, Risk 
Assessment and Risk 
Managements 
measures” signed by 
the factory Manager. 
However, the 
implementation status 
of the proposed plan 
has not been submitted. 

PP said that the 
implementation of the 
Hazard and risk 
management plan has now 
been completed and photos 
of the same have been 
shared. 
  
Based on the information 
submitted the PP, the 
condition may be 
considered as Complied.  

8. The copies of the 
environmental clearance 
shall be submitted by the 
project proponents to the 
Heads of local bodies, 
Panchayats and Municipal 
Bodies in addition to the 
relevant offices of the 
Government who in turn 
has to display the same 
for 30 days from the date 
of receipt. (General 
Condition: 
Miscellaneous ii. of EC 
dated 16.11.2021) & 
General Condition xvi. 
of EC dated 18.03.2009). 

Not Complied 
EC has been uploaded 
in their website. The 
receiving copy of the 
EC intimation letter 
has not been provided 
to ensure that the 
copy of the clearance 
letter has been 
submitted to all 
concerned authority. 

PP said that they will be 
sharing the receiving copy 
of the EC intimation letter. 
  
MS, C&MD asked the PP 
to submit the same to the 
SRO for review. 

9. The project proponent 
shall monitor the criteria 
pollutants level namely; 
PM10, SO2, NOx 
(ambient levels as well as 
stack emissions) or critical 

Partially Complied 
During monitoring, it 
was observed that LED 
display board was 
displaying the ambient 
air quality monitoring 

PP submitted that the 
display board has now been 
displaying the ambient air 
quality data. 
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sectoral parameters, 
indicated for the projects 
and display the same at a 
convenient location for 
disclosure to the public 
and put on the website of 
the company. (General 
Condition: 
Miscellaneous iv. of EC 
dated 16.11.2021) & 
General Condition iv & 
Specific Condition -i of 
EC dated 18.03.2009). 

data. No stack 
monitoring data was 
being displayed in the 
display board. Pas have 
informed that 
installation of LED 
Display Board for the 
Stack Emission Data is 
under process & will be 
completed by February 
2024. 

MS, C&MD asked the PP 
to submit the  same to  the 
SRO for review 

   

7.         On the basis of detailed deliberations, following was concluded: 
  

i. Status of FIR lodged against M/s Shyam Sel and Power Ltd for illegal 
encroachment of forest land to be provided by FC Division/ PP. No work to be 
carried out in additional forest land until stage II FC is obtained for the said land 
and same is handed over to PP by Forest Deptt. 

ii. FC Division may confirm if any further action, penal or otherwise, is pending 
against PP as per extant norms for encroachment of forest land for which 
Stage-I FC has been granted.  

iii. Status of ongoing court case O.A. No. 182 of 2023 in NGT to be confirmed by 
Ind-I sector / PP. 

iv. Documentary proof to be submitted by PP with respect to the alienation of govt. 
land sought by them along with proof for change in status from Govt. to forest 
land during pendency of application. Photographic evidences of the additional 
forest land area under diversion is also to be submitted.  

v.  PP shall seek amendment of the EC wrt additional forest land immediately for 
which Stage-I forest clearance has been granted. Along with the above, EAC 
of concerned sector i.e. IA(Ind-1) of the Ministry shall also deliberate and decide 
the matter w.r.t alleged concealment of information as per para 8(vi) of EIA 
Notification, 2006, based on the submissions of PP, documents submitted at 
the time of EC, further documents as sought from PP in preceding paras and 
any other relevant document that may be required. 

v. PP shall submit documentary evidence/ geo tagged photographs or other 
necessary details as mentioned in table above to confirm the current status of 
observed non-compliances of EC conditions to SRO for review and onward 
submission to the Ministry. 

The meeting ended with the vote of thanks to the Chair. 

**** 
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ANNEXURE I 

List of Participants for the Personal Hearing held on 01.08.2023 in the matter of 
“M/s Shyam Sel and Power Limited at J.L. 50,51 & 52, Village Dhasna, Mamudpur 
& Sarthakpur, P.S. Jamuria, P.O. Bahadurpur, District Paschim Burdwan, West 
Bengal” 

  

  

S. No. Name Designation 
1. Shri Sujit Kumar Bajpayee Joint Secretary, MoEF&CC 
2. Dr. Shruti Rai Bhardwaj Director, IA-CMD 
3. Shri Dinesh Runiwal Additional Director, IA-Ind I 
4. Smt. Shahida Parveen Quazi SRO, Kolkata 
5. Shri Suneet Bhardwaj AIG, FC  
6. Dr. Bhardwaj Adiraju Joint Director, IA-CMD 
7. Shri Sandeepan B.S. Scientist-C, Ind-I 
8. Shri Vinay Rana ASO, IA-CMD 
9. Smt. Pinky Taneja Consultant, IA-CMD 
10. Shri Ritin Raj RA, IA-CMD 
Representatives of M/s Shyam Sel and Power Ltd. 
11. Shri Sumit Chakraborty   
12. Shri Prashant Kumar   
13. Shri M K Prusy   
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Government of India

...

(Forest Conservation Division)

Online Proposal No.: FP/WB/IND/442054/2023 Dated: 11/01/2024

To,

Additional Chief Secretary (Forest)
Department of Forests,  Government of West Bengal,
Kolkata

Subject: Proposal for ex-post facto approval for regularization of encroachment over 0.47 ha of forest land in 
favour of M/s Shyam Sel and Power Limited for expansion of existing Integrated Steel Plant in 
Durgapur Forest Division in West Bengal (Proposal No. FP/WB/IND/442054/2023) – reg. 

Sir/Madam,
I am directed to refer to the online proposal no. FP/WB/IND/442054/2023. dated 27/08/2023. on the 
above-mentioned subject seeking prior approval of the Central Government under section 2 of the 
Forest (Conservation) Act, 1980 and to say that the proposal has been examined by the constituted by 
the Central Government under section 3 of the aforesaid Act. 
After careful consideration of the proposal of the Government of WEST BENGAL and on the basis of 
the recommendations of the FAC and approval of the same by the competent authority of MoEFCC, 
New Delhi, the Central Government hereby grant “In-Principle” approval under section-2 of Forest 
(Conservation) Act, 1980 for Proposal for non-forestry use of 0.47 ha of forest land under the Forest 
(Conservation) Act, 1980 in favour of M/s SHYAM SEL & POWER LIMITED. for Durgapur Division 
in Forest Division, District PASCHIM BARDHAMAN. WEST BENGAL subject to the fulfillment of 
the following conditions:

1. General Conditions

S. No Conditions

1.1 Legal status of the diverted forest land shall remain unchanged

1.2
The land identified for the purpose of CA shall be clearly depicted on a Survey of India toposheet of 
1:50,000 scale

1.3
The User Agency shall transfer the cost of raising and maintaining the compensatory afforestation, 
at the current wage rate, to the State Forest Department. The scheme may include appropriate 
provision for anticipated cost increase for works scheduled for subsequent years
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S. No Conditions

1.4
At the time of payment of the Net Present Value (NPV) at the then prevailing rate, the User Agency 
shall furnish an undertaking to pay the additional amount of NPV, if so determined, as per the final 
decision of the Hon’ble Supreme Court of India

1.5
All the funds received from the user agency under the project, except the funds realized for 
regeneration/ demarcation of safety zone, shall be transferred to Ad-hoc CAMPA in the Savings 
Bank Account pertaining to the State concerned

1.6
The User Agency shall obtain the Environment Clearance as per the provisions of the 
Environmental (Protection) Act, 1986, if required

1.7
The boundary of the diverted forest land, shall be demarcated on ground at the project cost, by 
erecting four feet high reinforced cement concrete pillars, each inscribed with its serial number, 
forward and back bearing and distance from pillar to pillar

1.8
The User agency, if required, will undertake comprehensive soil conservation measures in the area 
being diverted at the project cost in consultation with the State Forest Department. A scheme of the 
same may be submitted along with the compliance report

1.9 No labour camp shall be established on the forest land

1.10
The User Agency shall provide fuels preferably alternate fuels to the labourers and the staff working 
at the site so as to avoid any damage and pressure on the nearby forest areas

1.11 The forest land shall not be used for any purpose other than that specified in the proposal

1.12
The forest land proposed to be diverted shall under no circumstances be transferred to any other 
agency, department or person without prior approval of the Central Government

1.13 No damage to the flora and fauna of the adjoining area shall be caused

1.14
Any tree felling shall be done only when it is unavoidable and that too under strict supervision of 
the State Forest Department

1.15
The User Agency shall submit six monthly self-compliance reports as on 1st January and 1st July of 
every year to this office as well as to the Nodal Officer of the State

1.16
The State Government shall monitor compliance of conditions of Forest Clearance and shall submit 
in this regard yearly report as on 31st December of every year

1.17
Any other condition that the concerned Regional Office of this Ministry may stipulate, from time to 
time, in the interest of conservation, protection and development of forests & wildlife

1.18

The User Agency and the State Government shall ensure compliance to provisions of the all Acts, 
Rules, Regulations and Guidelines, for the time being in force, as applicable to the project, 
including compliance of Scheduled tribes and Other Traditional Forest Dwellers (Recognition of 
Forest Rights) Act, 2006 before handing over the forest land to the user agency.

2. Standard conditions
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S. No Conditions

2.1
At the time of payment of the Net Present Value (NPV) at the present rate, the user agency shall 
furnish an undertaking to pay the additional amount of NPV, if so determined, as per the final 
decision of the Hon'ble Supreme Court of India;

2.2

The User Agency shall transfer the funds towards the cost of Net Present Value (NPV) of the 
forest land being diverted under this proposal from the User Agency as per the orders of the 
Hon'ble Supreme Court of India dated 28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition 
(Civil) No. 202/1995 and the guidelines issued by this Ministry vide its letter No. 5-3/2007-FC 
dated 06.01.2022 read with 22.03.2022 through online portal of CAMPA account of the State 
Concerned;

2.3
Cost of plantation of ten times the number of trees likely to be felled or specified number of 
trees as may be specified in the order for diversion of forest land (subject to a minimum no. of 
100 plants), shall be levied from the user agency towards compensatory afforestation.

2.4

The non-forest land transferred and mutated in favour of the State Forest Department shall be 
notified by the State Government as RF under Section-4 or PF under Section-29 of the Indian 
Forest Act, 1927 or under the relevant Section(s) of the local Forest Act, 1927 before issue of 
Stage-II approval. The Nodal Officer shall report compliance in this regard along with a copy of 
the original notification declaring the non-forest land under Section 4 or Section 29 of the Indian 
Forest Act, 1927, as the case may be, within the stipulated period to the Central Government for 
information and record.

2.5
The non-forest land identified for raising penal compensatory afforestation shall be transferred 
and mutated in favour of the State Forest Department before issue of the Stage-II clearance.

3. Specific Conditions

S. No Conditions

3.1
The user agency shall pay the 5 times penal NPV plus 12% simple interest till the deposit is made 
by the user agency.

3.2
The user agency shall provide penal compensatory afforestation i.e. non-forest land equivalent to 
five times the forest land being diverted for the purpose of CA

3.3 UA should pay cost of NPV, penal NPV, CA, penal CA along with cost of maintenance for 10 years

3.4
The user agency shall bear all costs of restoring the entire encroached forest land to fully stocked 
forest status (crown density>0.7). 

3.5
Appropriate Wildlife Conservation Plan should be prepared by the DFO Durgapur at the cost of 
user agency and a copy of the approved Plan shall be submitted along with the compliance of ‘in-
principle’ approval.

3.6
The State Government shall take action against the erring official failed to stop the encroachment of 
forest land.
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After receipt of a report on the compliance of conditions stipulated in the extant ‘in-principle’ approval as mentioned 
above, from the State Government, the proposal shall be considered for final approval under cluase (ii) of subsection (1) 
of section 2 of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980. Transfer of forest land to user agency shall 
not be affected till final approval is granted by the Government in this regard.

Copy To

PCCF (HoFF), Government of West Bengal, Kolkata1. 

DDGF (Central), Regional Office of MoEF&CC at Bhubaneswar.2. 

Sub Office, of RO Bhubaneswar at Kolkata. 3. 

Nodal Officer (FCA), Forest Department, Government of West Bengal, Kolkata.4. 

User Agency.5. 

Monitoring Cell, FC Division, MoEF & CC, New Delhi, for uploading.6. 

Guard File. 7. 

Your's faithfully

(Charan Jeet Singh)
Scientist ‘D’
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	1. Risks of contamination of land or water from releases of pollutants into the ground or into sewers, surface waters, groundwater, coastal waters or the sea:

